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SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL    2991.92)  (DE- 
CEMBER, 1991) 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
Sir, I beg to lay on the Table a state- 
ment (in English and Hindi) show- 
ing the Supplementary Demands for 
Grants (General) for the year 1991- 
92 (December, 1991). 

 
Jacob Saheb is here. I tell him if the 
Minister is going to make a state- 
ment        in the     Lok     Sabha, 

You have to convey it. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENT- 
ARY AFFAIRS AND THE MINIS- 
TER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI M. M. 
JACOB): Sir, I will find out. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Now, 
Private Member's Business. Further 
discussion on the Resolution regard- 
ing the appointment of a Commiss- 
ion in order to provide more autono- 
my to the States moved by Dr. Nagen 
Saikia   on   29th November,  1991. 

SHRI BHADRESWAR BURAGO- 
HAIN (Assam): The hostages in As- 
sam have been released. I would like 
to know whether the hon. Minister 
will make a statement in this House. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. 
Vithalrao Madhavrao Jadhav to 
continue his speech. 

RESOLUTION RE: SETTING UP OF A 
COMMISSION TO GRANT MORE 
AUTONOMY TO STATE CONTD. 

 

SHRI VITHALRAO   MADHAVRAO 
JADHAV (Maharashtra):  Mr.    Vice- 
Chairman, Sir, last time I had    just 
begun my speech on  the Resolution 
moved    by my learned friend      Dr. 
Nagen Saikia. Actually I rise neither 
to   support not to oppose this Resolu- 
tion, but I want to air my    opinions 
about   this  Resolution.   There  is  no 
doubt that the entire problem of our 
nation lies in the Centre-State    rela- 
tions. Today we are facing a lot  of 
problems due to the events and hap- 
penings that are taking place in diff- 
erent States of the nation. From that 
point of view, I want to put some of 
my thoughts for the consideration of 
this House and I want and     every- 
body wants that India should be    a 
strong country. Our founding-fathers 
and the chief architect of   our Con- 
stitution, Dr. Baba Saheb Ambedkar, 
had dreamt that secularism    should 
prevail in India and India should em- 
erge as one of the strongest nations 
of the   world. From that point     of 
view, I want to start with the debate 
which took place in the first Consti- 
tuent Assembly on 17th     December 
1946. A Resolution had been brought 
out by Pandit Jawaharlal Nehru on 
13th December 1946, in the Constitu- 
ent  Assembly. The Resolution reads 
like this: 
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"(1) This Constituent Assembly 
declares its firm and solemn resol- 
ve to proclaim India as an Inde- 
pendent Sovereign Republic and to 
draw up for her future governance 
a Constitution; and 

(2) WHEREIN the territories 
that now comprise British India, 
the territories that now form the 
Indian States, and such other parts 
of India as are outside British In- 
dia and the States as well as such 
other territories as are willing to 
be constituted into the Indepen- 
dent Sovereign India shall be a 
Union of them all; and 

(3) WHEREIN the said territor- 
ies, whether with their present 
boundaries or with such others as 
may be determined by the Consti- 
tuent Assembly and thereafter ac- 
cording to the Law of the Constitu- 
tion, shall possess and retain the 
status of autonomous Units, toget- 
her with residuary powers, and 
exercise all powers and functions 
of government and administration, 
save and except such powers and 
functions as are vested in or assi- 
gned to the Union, or as are inher- 
ent or implied in the Union or re- 
sulting therefrom;  and 
 

(4) WHEREIN all power and 
authority of the Sovereign Indep- 
endent India, its constituent parts 
and organs of government, are de- 
rived from the people; and 

(5) WHEREIN shall be guaran- 
teed and secured to all the people 
of India justice, social, economic 
and political; equality of status, of 
opportunity, and before the law; 
freedom of thought, expression, be- 
lief, faith, worship, vocation, asso- 
ciation and action, subject to law 
and public morality; and 

(6) WHEREIN adequate safe- 
guards shall be provided for mino- 
rities, backward and tribal areas, 
and depressed and other backward 
classes; and 

(7) WHEREBY shall be mainta- 
ined the integrity of the territory 
of the Republic and its sovereign 
rights on land, sea, and air accord- 
ing to justice and the law of civili- 
sed nations; and 

(8) this ancient land attains its 
rightful and honoured place in the 
world and make its full and willing 
contribution to the promotion of 
world peace and the welfare of 
mankind." 

Sir, so many learned parliamentarians 
and biggest patriots of that time par- 
ticipated in this resolution which was 
brought forward before the Constitu- 
ent Assembly on 17th December, 1946. 
But what are the views of the chief 
architect of our Constitution, Dr. 
Babasaheb Ambedkar? That is very 
important. I told in the Question 
Hour the other day that Dr. Babasa- 
heb Ambedkar and Mahatma Phule 
are my inspiration, not to me but to 
entire Maharashtra and entire nation 
as such. Sir, I had an opportunity to 
visit Japan in 1083. I was staying in 
a hotel. I saw two photographs there, 
one of Gautam Buddha and the sec- 
ond of Dr. Babasaheb Ambedkar. I 
asked a man about these photographs. 
He said, "Dr. Babasaheb Ambedkar 
was the greatest God of this world. 
He converted six crores people into 
Buddhism." Even he has converted 
more people into Buddhist religion. 
That man gave me this reply. 1 pay 
my tributes to Dr. Babasaheb Ambed- 
kar. Fortunately, I happen to be 
from a State where Dr. Babasaheb 
Ambedkar  was born. That is the only 
reason that when we look towards 
Maharashtra we have got different 
types of people, religions, races and 
creeds. Sir, Bombay is represented 
not as mini-India, but it is a mini- 
world. You can find there all types of 
people. If you compare Bombay with 
other parts of the country, you will 
find less riots, less killings and less 
violence there. I want to put the 
views of Dr. Babasaheb Ambedkar 
on this resolution before the House. 
He said: 
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"These principles have become 
the silent immaculate premise 
of our outlook. It is therefore 
unnecessary to proclaim as 
forming a part of our creed. 
The Resolution suffers from 
certain other lacunae. I find 
that this part of the Resolution, 
although it enunciates certain 
rights, does not speak of reme- 
dies. All of us are aware of the 
fact that rights are nothing 
unless remedies are provided 
whereby people can seek to ob- 
tain redress when rights are 
invaded. I find a complete ab- 
sence of remedies. Even the 
usual formula that no man's 
life, liberty and property shall 
be taken without the due pro- 
cess of law, finds to place in the 
Resolution. These fundamental 
rights set out are made subject 
to law and morality. Obviously 
what is law, what is morality 
will be determined by the exe- 
cutive of the day and when one 
executive may take one view 
another executive may take 
another view and we do not 
know what exactly would be 
the position with regard to 
fundamental rights, if this 
matter is left to the executive 
of the day." 
He further said: 

"I know today we are divided 
politically, socially and econo- 
mically. We are a group of wa- 
rring camps and I may go even 
to the extent of confessing that 
I am probably one of the lea- 
ders of such a camp. But Sir, 
with all this, I am quite conv- 
inced that given time and cir- 
cumstances nothing in the 
world will prevent this country 
from becoming one..." 
(Time-bell Hugs) 

Sir this is a Private Member's Bill. 
I don't think there is any time limit. 
Sir, this is very important. 

 

 

SHRI VITHALRAO MADHAVRAO 
JADHAV: That is right. It can go to 
the next session also. 

SHRI SYED SIBTEY, RAZI (Uttar 
Pradesh): This cannot go to the next 
session. 

DR. NAGEN SAIKIA (Assam): 
Sir,    it has to be completed today. 

 

DR. NAGEN SAIKIA: Sir, my 
appeal is, if we don't conclude the 
debate on this resolution today, it 
will not go to the next session, then 
it will lapse today itself. Therefore, I 
appeal to the Members to be brief so 
that it can be concluded today. We 
can have a reply from the Minister 
and I will also get a chance to reply 
to the debate. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; I will complete within a 
few minutes. Sir, this is a very his- 
torical moment. I would like to con- 
gratulate Dr. Nagen Saikia. This is 
the only issue before the nation to- 
day. I am giving the views of very 
expert parliamentarians and archit- 
ects of our Constitution. Sir, one 
thing I would like to say about Dr. 
Babasaheb Ambedkar. He said: 
"I like a strong United Centre, much 
stronger than the Centre we had cre. 
ated under the Government of India 
Act of 1935". Baba Saheb Ambedkar 
always stood for a strong Centre and 
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a united India. Sir, permit me to 
make an observation. The use of 
force alone as futile. Violent incid- 
ents are taking place everywhere. 
There is disturbance everywhere and 
we are using force to control it. I 
would like to quote here what Baba 
Saheb Ambedkar had to say on the 
use of force: "Use of force alone is 
but temporary. It may subdue for a 
moment. But it does not remove the 
necessity of subduing again. A nation 
is not governed which is perpetually 
to be conquered". These were the 
views of the great leader, I happened 
to go -through the debate that took 
place in the Parliament when the Sta- 
tes Reorganisation Bill was introduced 
in the Lok Sabha then. I carefully 
read the speeches of Govind Ballabh 
Pant, C. D. Dehmukh and Bhupesh 
Gupta. Their speeches are very impo. 
rtant in todays context. If you look at 
India today, it is burning There is 
problem in Punjab, in Kashmir and in 
Assam. These States are burning. To- 
day the country is getting divided in 
the name of religion and region and 
some political parties are taking ad- 
vantage of this situation. They are ad. 
ding fuel to the fire that is already 
there I do not want to comment, but 
I would like to know what this Ekta 

Yatra is all about? Is it essential at 
all? What is the motive behind this 
Yatra? It has sold the name of Rama 
in the market This is not our culture. 
This is not our Sanskriti Rama, Krish- 
na, Mahatma Gandhi, Jawaharlal 
Nehru,      Baba      Saheb Ambed- 
kar, all these people   are 
above religion      and region. 
They do not represent one religion or 
region. But they represent a united 
India. The idea of Ekta Yatra is tot- 
ally wrong. It is not correct. In 1956, 
when the debate on the States Reor- 
ganisation Bill was going on in the 
Parliament. Govind Ballabh Pant said 
that the Members of the House belong 
to different States and they should 
sit together and so1ve the problems 
mutually. Efforts should start     from 

the zonal council level. Some time 
should be given to the Members to 
settle issues, 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH); Mr. Ja. 
dhav, you must conclude now, Accor. 
ding to Rule 161 a Member is allowed 
to speak only for 15 minutes in the 
case of Private Members Bill and 
that is binding. You may see the 
rule... (Interruptions)... You have al- 
ready taken more than 25 minutes .. 
(Interruptions).... 

SHRI VITHALRAO MADHAVRAO 
JADHAV  Sir, the rule has been vio- 
olated hundreds of times,..(Interrup- 
tions) ... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH); No, Mr. 
Jadhav, you must conclude. I can all- 
ow you only a little more time. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: When the State Reorgani- 
sation Bill was being discussed, I 
would like to quote what Jawaharlal 
Nehru said; 

"As a Member of the House, the 
dignity of Parliament, the dignity of 
democratic procedures, the dignity of 
India and this nation, all these things, 
I take it are dear to everyone here 
and to everyone in India. We may 
make mistakes. Like make many mis- 
takes. But you do not correct it by 
wrong procedures or by adopting 
wrong means". These were the feeling 
expressed by Jawaharlal Nehru. 
Sir, there are provisions given in 
the Sarkaria Commission also for the 
Centre-State relations. Part I of this 
Commission has some important 
points. 

 
You only refer. 

SHRI VITHALRAO.MADHAVRAO 

JADHAV. The Sarkaria   Commission 



has also given a number of sugges- 
tions and the Government of    India 
has  accepted most of them.      There 
might be some differences of opinion. 
But unless the States are strong, the 
Centre cannot  survive.     From      this 
point of view, we should find       out 
why these problems arise. Most of  the 
problems are social    and     economic 
problems of the State. When an eco- 
nomic imbalance is created, they get 
frustrated and  tend to become emo- 
tion; tl. Even in Punjab and other Sta- 
tes, besides communal tension,    there 
are  also  social and  economic imbal- 
ances. Even in my State, Maharashtra 
right from 1956, we have been      del 

manding the creation of Statutory De- 
velopment Boards for the      develop- 
ment of Vidarbha. Marathwada     and 
other parts of Maharashtra. Members 
from almost all the parties the BJP, 
the Congress and the Janata Dal-have 
unanimously  sutmorted  the   demands 
of our people. We have also made rep- 
resentations to the Legislative Assem- 
bly and the Maharashtra    Legislative 
Council for the setting up of the St- 
atutory Development Boards for the 
development of the economically bac- 
kwar il  regions of Marathwada      and 
Vidarbha.     But I do not know what 
hitches  are  there.   I along  with Dr. 
Bapu  Kaldate, Shri Madhu     Danda. 
vate and three other Congress     MPs 
met our  hon. Home Minister. He said 
that  if we create the Statutory Deve- 
lopment Boards, most of the   powers 
would  go the Governor and that we 
shou)d  make  some  amendments.  We 
agreed  to make the amendments. But 
we want the establishment of the Sta- 
tutoiy Development Boards. There is 
a big backlog in the development of 
this region.   We have stated the pro- 
blems being faced by the backward 
regions several times in this very Ho- 
use. One of the  requirements is the 
creation of the National Highways. We 
have highways covering    only    one- 
third of Maharashtra.   We have given 
a proposal for converting the     State 
highway  into a    national    highway. 
But nothing concrete has been done. 

so far. So the attitude of the Plann- 
ing Commission should be changed 
and the problems of the backward 
areas of the country should be looked 
into. Firstly, I would demand that the 
Statutory Development Boards be 
created for the development of the 
backward regions. of Maharashtra. 
Secondly, there are many irrigation 
projects being carried on not only in 
Maharashtra but also in other parts of 
the country. So, irrigation should be 
made a Central subject. There are 
some disputes going on for the shar- 
ing of water in Karnataka and Tamil 
Nadu. I would appeal that irrigation 
be made a Central subject and the 
Central Government should take care 
of this. If you could complete all the 
pending irrigation projects, the coun- 
try could get the maximum benefit 
out of it. From this point of view, I 
appeal through you to the Govern- 
ment to consider irrigation as a Cen- 
tral subject. There are also no pro. 
per communication facilities. There is 
also a demand for the creation of new 
railway lines in the Marathwada Dis- 
tricts and the Vidarbha Districts in 
the State of Maharashtra. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH); You 
have already taken more time. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; I will just take five more 
minutes. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): I am 
helpless. I cannot give you more 
time. I have already given you half- 
an-hour. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I will take only one more 
minute. 

THE VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH); You 

should finish in one minute. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: What are the new railway 
lines to be laid in the backwards 
parts of Maharashtra like Marathwada 
and Vidarbha? The Maharashtra Go- 
vernment made recommendations   to 

301   Resolution re. setting       [ 13   DEC.   1991 ]       grant more autonomy   302 
of a Commission to to States- 



303 Resolution re. setting      [ RAJYA SABHA ]     grant more autonomy 304 
of a Commission to to States 

[Shri Vithalrao Madhavrao Jadav| 

the Government of India for the crea- 
tion of new Railway Corporation 
on the lines of the Konkan Railway 
Corporation in order to solve our 
problems. 

Then I come to the problems     of 
Bombay City. Bombay city is giving 
this    country 75 per cent of its reve- 
nues.   Whatever  India  earns,   75  per 
cent of that revenue comes from Bom- 
bay City alone.  Yet Bombay's prob- 
lems remain unsolved. Half of Bom- 
bay's population, viz. 50 lakhs of peo- 
ple in Bombay,  are  living in slums. 
Even Rajivji had declared at the Cen- 
tenary of the Congress   that   Rs. 100 
crores would be provided for the wel- 
fare of Bombay, to solve the problems 
of Bombay slums. However, only not 
more  than  Rs.   10  crores have  been 
released. So I request the    Govern- 
ment, through  you, to give   enough 
financial assistance to Bombay. (Time- 

bell rings) Sir, Bombay is the biggest 
commercial  and  industrial  centre  of 
this country. It needs a lot of financial 
assistance.      Whatever      money   was 
available with the Maharashtra Gov- 
ernment  through  small savings,    the 
Government of Maharashtra has spent 
it on the city. (Time-bell rings) Bom- 
bay is not getting its proper share of 
royalty on Bombay Hign though it is 
supplying so moch gas to the differ- 
ent parts of the country.   (Time-bell 

rings) ' 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Now 
you have to sit down, please. I am 

calling Mr. Anantray Devshanker 
Dave to speak. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: My friend, Ram Awadhesh 
Singhji, was saying that Bihar was 
getting only 10 to 12 paise per tonne 
of coal which Bihar was supplying to 
the country. Therefore, the royalty 
that we are getting on Bombay High 
is very meagre. (Time-bell rings) So I 
request the Government to consider 
the problems of Maharashtra and 
give at least some economic autono- 

my. I agree with Dr. Nagen .Saikia 
that economic autonomy, developmen- 
tal autonomy, planning autonomy, 
are necessary.... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Now 
you will have to sit down. I have 
already given you more than half an 
hour, Jadhavji. I have called Mr. 
Dave to speak. Daveji, you please 
speak. 

 

**Not recorded. 
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An amount of Rs. 75,000 crores has 
been allotted to the State of Jammu 
and Kashmir for its development up- 
till now. 
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DY: (Andhra Pradesh): Mr. Vice 
Chairman Sir, Unity in diversity is 
the speciality of our country. India 
has geopolitical and historical charac- 
teristics which has few parallels. 
Ours is a vast country with 80 crores 
of population. Apart from that we 
have different geographical condi- 
tions, different cultures, different lan- 
guages, different customs and tradi- 
tions. Inspite of all these diversities 
our country is surrounded by Bay of 
Bengal in the East, Arbian Sea in 
the West, Indian Ocean in the South 
and Himalayas in the North, unit- 
ing us as a single entity. We Indians 
surrounded by these natural tounda- 
ries live together in unity and iden- 
tify ourselves as a separate geogra- 
phical entity. 

Sir, if we recollect our History we 
come across a number of facts. A 
number of emperors and kings ruled 
our country our country had to face 
brief periods of unity     and stability 

♦English Translation in the Origi- 

nal speech    delivered in Telugu. 

followed by spells of fragmentation. 
Undue centralisation of power often 
proved counter productive. An em- 
peror who could rule with broad 
perspective and foresight, and by 
decentralising his powers, was prov- 
ed to be a successful ruler and could 
rule a vast kingdom. But an emperor 
who preferred dictatorship and un- 
due centralisation of power had to 
face secessionist forces. Either during 
his reign or later the empire got dis- 
integrated. It is a lesson we learnt 
from our history. The provinces and 
local governments in the various em- 
pires from the Mauryas to the Mu- 
ghals enjoyed a considerable degree 
of autonomy. The last of the Mughals, 
Aurangazeb's empire declined only 
due to lack of foresight and undue 
concern for centralisation of power. 

Now let us take the case of Bri- 
tishers, First they tried to rule India 
from England through centralisation 
of power. But the policies introduced 
by Dalhousie led to traumetic conse- 
uences which made them realise that 
undue centralisation  is defective. 

After scrutinizing our country's 
history, our constitution makers have 
framed our constitution with a fede- 
ral set up strong centre and strong 
State Government and     envisage 
that this set up would lead 
our country into a progressive 
path. Such a set up of strong centre 
with permanent powers to States can 
only endure and protect its unity, 
integrity and sovereignty against 
external aggression and internal dis- 
ruption. 

Sir, after our independence, the 
first President of our country Shri 
Babu Rajendra Prasad had said, 
once,—"Keep only a few essential 
powers at the centre and delegate 
rest of the powers to States." Un- 
fortunately his intensions were never 
realized. Today, the whole world is 
trying to go in a big way for decen- 
tralization of power. But, Unfortuna- 
tely, our country is funning for un- 
due centralization of powers. 



Sir,  the seed of centralization    of 
powers was sown in the early period 
of our independence when Jawaharlal 
Nehru was  our first Prime Minister. 
This seed grew into a sapling during 
Indira Gandhi's period and establish- 
itself   as  a huge  tree   under Rajiv's 
regime.  During Jawaharlal    Nehru's 
regime,     the     central     government 
achieved a hegemony on  the indus- 
trial sector. Under the 42nd Amend- 
ment, during the rule of Smt. Indira 
Gandhi,  many  of the   subjects  from 
the  State  list  have   gone  on      the 
concurrent List. Thus the powers     of 
States have   been confiscated.     Then 
during Rajiv's rule the State     Gov. 
ernments were set aside and a   new 
policy of centre's direct contact with 
the districts was  initiated and tried. 
Thus, the powers of Centre are being 
reduced every day.  The centre with 
its increased powers is behaving like 
a mother-in-law would behave to  a 
daughter-in-law. The States have been 
forced  to   seek  sanctions  and   await 
instructions from Centre in each and 
every  issue     of  local      government 
affairs. 

Sir, I beg you to consider the pathe- 
tic condition of the State Govern- 
ments at present. The actions of the 
union have led to over centralization, 
reducing the States to mere adminis- 
trative agencies. 

Sir, when some natural calamities 
like floods, cyclones, quakes, droughts 
occur and when succor and 
relief has to reach the needy in time, 
the State Governments remain help- 
less. They may not have funds, even 
if they have they hay not have the 
powers to utilise them. They are re- 
duced to mere beggars aproaching 
the Centre at Delhi for each and 
everything. Sir, this has to be taken 
into consideration. 

Sir to construct a public lavatory 
in a remote village, to lay a road or 
even to dig a tube well, the State 
Government has to beg the    Centre 

for funds. Now you can understand 
Sir, the pitiable conditions in which 
the State Governments have to func- 
tion. This situation must change. 
Such a State of affairs is not good 
for our country's progress. This is 
what all the non congress parties 
have been asking for, night from the 
early period of our independence. 

Sir,   now   I rightly  feel  proud  of 
the fact that our Telugu Desam leader 
Shri Nambudari Taraka       Rao     has 
been one of the first to ask for   sub- 
stantial  powers   to  states:   Recently, 
the  Chief  Minister  of  Orissa,     Shri 
Biju Patnaik and Chief Minister    of 
Bihar Shri Laloo Prasad  Yadav and 
also many other Chief Ministers    of 
Congress ruled States have     openly 
and vehemently been asking for more 
powers, funds and financial resources 
in the light of lack of funds, resour- 
ce  constraints,     increased     demands 
and needs of the States. 

The Planning Commission, Finance 
Commission have been designed    by 
the Constitution to give possible sug- 
gestions and answers for proper allo- 
cation of financial resources between 
Centre  and States.     But     then, the 
Central Government, instead of tak- 
ing and  acting on suggestions from 
these   Commissions  is actively  using 
them as tools  to     meet its  hegemonic 
ends. Misusing the article 220 of the 
Constitution, the Central Government 
is  using    20 per    cent    of financial 
resources as per its own wish. They 
are used to  meet political ends but 
not the real needs of the    state. On 
items like iron, steel,  coal etc. it is 
raising the administrative prices and 
increasing its financial revenue with- 
out giving any share of these resour- 
ces to the States. 

Similarly, through special bearer 
bonds the Centre is increasing its 
revenue and not giving any of its 
share to the States. The Sarkaria 
Commission has given a recommenda- 
tion that Planning Commission be 
made a constitutional body and that 
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the Centre seek Planning Commis- 
sions' approval for using 20 per cent 
of funds. But then the Sarkaria com- 
mission was it self set aside. Similar- 
ly, the Sarkaria Commission gave a 
recommendation that the States be 
given a share from Corporation Tax. 
That was also ignored. Similarly, five 
years back, when Mr. S. B. Chavan 
was Finance Minister, has proposed 
that the State Governments be given 
powers to levy consignment tax but 
then no action is  taken so far. 

Thus, there are so many issues and 
instances and it has resulted only in 
dissatisfaction and dismay in many 
States. The feeling of estrangement 
among the States has been increasing 
day by day. This is not good for the 
welfare, progress, unity and integrity 
of the country. So, the time has come 
for the Central Government to ear- 
nestly look into this issue with fore- 
sight and concen. The time has come 
for the Cabinet Ministers to work 
with political expertise and not like 
leaders of a political party, in re- 
solving this   issue. 

Sir, only with the set Up of a strong 
Central Government and strong State 
Governments, the country can endure 
for a long time with Uity and inte- 
grity and progress prosperously. Now, 
the time is ripe for the Central Gov- 
ernment to acknowledge this fact. So, 
there is a great need to review to 
rethink on the issue of delegation of 
powers, allocation of financial resour- 
ces between Centre and States. There 
is an urgent need to provide substan- 
tial financial powers to the States. 

Sir, I hope that the Congress lea- 
ders of the Central Government will 
take the initiative and act upon this 
issue. Supporting this resolution, I 
thank you Sir, for giving me this 
opportunity to speak. 
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SHRI T. A. MOHAMMED SAQHY 
(Tamil Nadu): Asking' for more po- 
wers for the States and separatism 
are two different things. My learned 
friend is confusing the issue. We are 
discussing about the demand for 
more powers for the States. Not 
separatism. 
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THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Hon- 
ourable Members, I have just receiv- 
ed one letter from the Minister of 
Coal, Shri P. A. Sangma, addressed 
to the honourable Chairman: 

"Sir, J wish to make a statement 
in the Rajya Sabha today 
in the Rajya Sabha today in 
the matter of The Times of 
India Group of Newspapers. 
Kindly permit me to make this 
statement." 

So, after the clarifications on the 
statement made by the Minister of 
State in the Ministries of Parliamen- 
tary Affairs and Home Affairs, this 
statement will be made by Shri 
Sangma. 

Now, the next speaker is Shri J. S. 
Raju.   

*SHRI J. S. RAJU (Tamil Nadu): 
Mr. Vilce-Chairman, Sir, first of all, 
I thank you for giving me the op- 
portunity to speak on the Resolution, 
moved by Dr. Nagen Saikia, that 
seeks autonomy to states. 

The hon'ble Member of the ruling 
party who spoke a little while ago, 
clubbed Tamilnadu with Punjab and 
Assam. Hon'ble Member of my party 
Mr. Mohammed Saqhy will reply to 
this point.   The reason for the demand 

of separation in Assam and Punjab 
is because of the failure of the Centre 

English translation of    the Original 

speech delivered in Tamil. 

to give autonomy to the states, of the 
Union. As far as the D.M.K., the 
party to which I am wedded to, is 
concerned, the only way to avert dis- 
integration is state autonomy. The 
only panacea for disintegration is 
autonomy to states. We have to think 
of U.S.S.R. That country has disinte- 
grated after long yearsof Union. If 
Congress wants that India should not 
distingrate.... 

SHRI M. PALANIYANDI (Tamil 
Nadu): That was a totalitarian state. 
There was 75 years of dictatorship. 
Here, in India, it is a democracy. 

SHRI J. S. RAJU. Mr. 
Vice-Chairman, Sir, I can under- 
stand what Mr. Palaniyandi wants to 
say. Even though, the states in 
U.S.S.R, had the right to secede on 
will, the Union could not hold and 
disintegrated. Therefore, denial of 
autonomy to states will only produce 
many Gorbachevs in India.   I am 
happy in welcoming this   Resolution. 
Because, federal structure, state auto- 
nomy and equality    are    the   basic 
tenets of the D.M.K. party.   When the 
Centre arrogates all powers to itself, 
we call the polity unitary.   But if the 
powers are shared between the States 
and the Centre, then we call it fede- 
ral.   In India, federalism is only   on 
paper, not in practice.   The leader of 
our movement,    the   late    lamented 
Dr. Anna, once said that    in    India 
federalism is only in   letter,   not   in 
spirit.   Since a single party continued 
to be in the saddle at the Centre and 
States for long years, the   voice   for 
state autonomy was not raised.   Even 
a few of them who felt the need for 
autonomy did not assert because     of 
party discipline. But when non-Cong- 
ress parties  came to power in some 
States in the 60s the Chief Ministers 
came across many obstacles in serving 
the people of the State. The experience 
of Dr. Anna after becoming the Chief 
Minister of   Tamilnadu in 1967    was 
not sweet.    There is only   bitterness 
in his observation.    He referred    to 
the    Constitution       as a    document 
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brought through the back door. On 
maters of distribution of tax, powers 
and plan outlay, Dr. Anna wanted a 
total review so that Centre-State re- 
lation could be smooth, sans bitter- 
ness. ,  

Our revered leader Dr. Kalaingnar, 
who succeeded Dr. Anna, felt the need 
to review and restructure the Centre- 
State relation. So, he appointed a 
Committee headed by Mr. P. V. Raja- 
mannar to study Centre-State relation 
and suggest measures for improving 
the conditions of the States. There 
were great personalities like justice 
Chandra Reddy and Mr. A. L. Mudha- 
liar in that Committee. The report 
of the Committee was sent to the then 
Prime Minister by Dr. Kalaingnar. 
In reply, the Prime Minister wrote 
that been use of the importance of the 
matter a conference of the Chief Min- 
isters would be called to discuss the 
report. But, like other matters, this 
was also forgotten and put into Cold 
Storage. Not only D.M.K., but many 
more paities have demanded auto- 
nomy for states. In 1945, Congress 
made a declaration that the Centre 
would have only the minimum powers 
with itself. Again in 1947, while 
speaking in the Constituent Assemb- 
ly, Pandit Jawaharlal Nehru said that 
the dominions and other provinces 
that join the Indian Union would 
function Independent of the Constitu- 
tion. He further said that the resi- 
duary powers would be with the 
states. 

When Mahatma Gandhi was asked 
as to what kind of freedom he would 
like India to have, he said that he 
would like the States to have as much 
freedom as that of the Centre in func- 
tioning. Gandhiji went on to say that 
the powers, of the states should be 
wide just as the base of the temple 
tower and the powers of the Centre 
should be limited like the top of the 
tappered tower. He wanted the 
States to  have as much powers as re- 
quired without affecting theunity of 
the Country.   But today the    Centre 

is all powerful. Even a legislation 
enacted by a State Assembly needs 
the assent of the President to become 
law. The leftists are soar about the 
need to have the permission of the 
Centre to enact laws in the fields of 
economy and agriculture. I can pael 
off from my memory a resolution pas- 
sed by the Karnataka Congress Party 
in 1972.   The resolution said: 

The Congress Party will * fight 
in a determined mannir for State 
autonomy, for greater autonomy 
and will also fight all discrimina- 
tions and the step-motherly treat- 
ment by the Centre 

This is what even the Congress Party 
in Karnataka felt. 

Sir, the late Shri K. Kamaraj who 
is regarded by one and all, had ex- 
pressed his opinion in favour of call- 
ing a meeting of all Chief Ministers 
to review the Centre-State relation. 
T.T.K. also sought amendment to 
the Constitution to give more powers 
to the States. Rajaji said that because 
of the temptation of the people at 
the Centre to arrogate powers unto 
themselves, the States are reduced to 
the level of municipalities. Political 
stalwarts like Rajaji, T.T.K., Sont- 
hanam, P. Ramamurthy and Nam- 
boodhripad demanded more powers to 
the States. But the Centre hag. been 
silent on this matter. Here I would 
like to refer to Mr; V. P. Singh, He 
was in the saddle only for a short 
time. He gave lot of concessions to 
the states. He came close to the poli- 
cy of our party in saying that even a 
single slice of bread should be shared 
with the brethren-states. But as 
good ones do not last long, Mr. V. P. 
Singh's government was toppled 
soon. 

I fail to understand why the Cen- 
tre wants so much powers? It seems 
there is no limit to being greedy. The 
Centre has Defence, External Affairs, 
Railways National Highways, Ports, 
Civil Aviation, Posts and Telegraphs, 
Currency, Foreign .Exchange, Reserve 



Bank, Lottery, Banks, Insurance, Im- 
port, Export, Mines, Company Tax, 
Oil, Censor, Income Tax, higher edu- 
cation and so on with it. In addition 
all the residual powers are with the 
states. There are 161 subjects under 
State list, 66 under the Union list and 
47 under the Concurrent list. In act- 
uality, the concurrent list is also for 
the centre. Because, if a state legis- 
lature enacts a law on a subject un- 
der the Concurrent list and subsequ- 
ently if the Centre enacts another 
law on that very subject, the law 
enacted by the State becomes null and 
void. This is all the power a States 
has on a subject under the Con- 
current list. I would like to lay my 
hands on the achievements of the 
Centre during its long innings with 
sky-high power. Today, in India, 47 
per cent of the population is illiterate 
and 40 per cent live below the pover- 
ty line. About 10 Crores of people 
are unemployed. This all the Centre 
has achieved. 

Mr. Vice-Chairman, Sir, expressing 
concern over the weight of powers 
the Centre struggled to hold, Dr. Anna 
said that the Centre would not 
be able to function effectively be- 
cause of this centralisation of powers. 
That has turned out to be true. Sta- 
tes could not develop industrially. In 
Tamilnadu, if there is any sign of 
some industrial growth, it is because 
of the long struggle by D.M.K. Be- 
cause of the efforts and struggle of 
our party, Lignite Mines of Neyveli 
and Ordnance Factory and BHEL in 
Trichi were set up. That is why Shri 
K. Kamaraj told Dr. Anna once; 'Do 
not oppose me and try to finish me 
politically. But make us of me in get- 
ting more plans and industries for 
Tamil Nadu.' 

My Friend Mr. Palaniyandi also 

knows this. 

SHRI M. PALANIYANDI: Nayveli 
Lignite Mines came during the time 
of Shri Kamraj. 

[The Vice-Chairman (Shri Bhas- 
kar Annaji Masodkar)  in the Chair] 

SHRI J. S. RAJU: I don't deny 
it. But it seems you haven't under- 
stood me. Shri Kamaraj told Dr. 
Anna not to oppose him but to make 
use of him to bring more industries 
to  Tamilnadu.... (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Now you conclude. 

SMT. JAYANTHI NATARAJAN 
(Tamil Nadu); Sir, it is a wrong.. 
(Interruptions)... 

SHRI J. S. RAJU: Sir, I wish to 
remind one more thing. Shri Kama- 
raj once said that he was afraid that 
the centre might distintegrate the 
country even before Dr. Anna carved 
out Dravidasthan. To that extent the 
south was neglected. For example, to 
set up a Gas Cylinders Industry, the 
capital required is Rs. 10 lakhs. But 
the licence for setting up this indus- 
try has to be given by the Centre. 
But Shri Tiwari once said that this 
would not come under Small Scale 
Industries. 

Sir, we have a Planning Commis- 
sion. (Time bell rings) Mr. Vice- 
Chairman, Sir, I will conclude soon. 

We have a Planning Commission. 
It pokes its nose in every matter con- 
cerning the States. Referring to the 
Planning Commission Pandit Jawahar 
lal Nehru said, 'It has turned out to 
be a parallel Government which I 
never expected! The Planning Com- 
mission intervenes in every field and 
the States are in a pitiable plight to 
accept the order of the Commission. 
I want to say one thing with a sense 
of anguish. Today the Centre is 
sandwiched between two parallel gov- 
ernments. On one side there is 
Planning Commission and on the 
other side there are black money hol- 
ders running another parallel govern- 
ment. 

Mr. Vice-Chairman, Sir, I would 
like to make clear the stand of our 
Sparty on this Resolution,   We are all 
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for the sovereignty and integrity of 
the Country. But the Constitution 
has to be amended to have a federal 
set up both, in letter and spirit. Be- 
cause of Centralisation of Powers, 
States have become puppets in the 
hands of the Centre. In the name of 
integration Centre should not usurp 
the powers of States. Because of the 
new economic policy the Centre has 
assumed more powers which the 
makers of Constitution never envisag- 
ed. This has created genuine con- 
cern in the minds of the States. As it 
is, the States have to come to the 
Centre with begging bowls. This new 
economic policy will only worsen the 
condition of States. 

Sir, price rise is the result of the 
wrong policies of the Centre. But 
the States have to bear the brunt. 
When I say this I am reminded of 
Mr. V. P. Naik, the former Chief Min- 
ister of Maharashtra who condemned 
the Centre for price-rise. He said 
the misconceived policies of the Cen- 
tre regarding Cement, Sugar, Clothes 
and such items result in price rise 
but the States could feel only helpless 
without any power to bring down 
the price. 

Mr. Vice-Chairman, Sir, I will make 
few suggestions and conclude. 

We need not indulge in semantio 
nairsptil like, more autonomy or full 
autonomy. All that the D.M.K. wants 
is a federation in the real sense of 
the term. There should be total 
autonomy to States. Income tax 
should be shifted to State list from 
Union List. Articles 256 and 257 of 
the Constitution which give anormous 
powers to the Centre to direct the 
States should be annuled. Also Arti- 
cles 341 and 342 that give powers only 
to the Centre for inclusion of more 
Scheduled Castes and Scheduled 
Tribes in the list should be annuled. 
It is dangerous that the President 
should have the power regarding the 
declaration of Official Languges of the 
Union. One day under this power he 
can also say that English   has   been 

removed as an associate link langu- 
age. All the languages listed in the 
Eighth Schedule to the Constitution 
should be declared official languages. 
Till that time English should conti- 
nue to be the associate link language. 
Subjects like Defence, External 
Affairs, Inter-State Transport and Cur- 
rency should be shared with the fede- 
ral States. In India State Govern- 
ments have been dismissed umpteen 
number of times by the Centre. This 
power should also be taken away 
from the Centre. Under this Article 
D.M.K. Government was dismissed in 
Tamilnadu twice. It was like an 
arrow shot at a spotted-deer. We are 
in the plight of that deer. 

.... (Interruptions) .... 

By shouting and having guffaw 
truth cannot fee hidden... (Interrup- 

tions) .... 

AN HON. MEMBER: It may hap- 
pen to them also sometime or the 
other.... (Interruptions) .... 

SHRI J. S. RAJU: During your 
own rule you have dismissed many 
State Governments. But I don't have 
time to reply to Mrs. Jayanthi Nata- 
rajan. 

 

THE VICE CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
That is all.    Now finish. 

SHRI J. S. RAJU: So, if you try 
to pooh-pooh a just demand, the 
States will have no option but to 
demand separation. With these words 
I Conclude. 

SHRIMATI JAYANTHI NATA- 
RAJAN: I object very strongly. Sir, 
you did not hear what he said. (In- 
terruptions). Sir, he has delivered a 
threat to the House that unless their 
demands are accepted,... (Interrup- 
tions) . 

SHRI J. S. RAJU: Madam, it is 
the history throughout the world. 

SHRIMATI JAYANTHI NATA- 
RAJAN:.. We will have no choice 
but to secede. That is what he has 
said. 
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SHRI J. S. RAJU: Wrongly under- 
stood.   I cannot help you. 

SHRI T. A. MOHAMMED SAQHY: 
The Member is misleading the House. 
Asking for more powers   i§   not..................  
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BASKAR ANNAJI MASODKAR): 
Please resume your seat. 

*SHRI J. S. RAJU: I want this to 
go on record. Pandit Jawaharlal 
Nehru once said that if the States do 
not find any progress even 10 years 
after Independence, they shall be free 
to secede from the Union. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Just look at what he is 
saying. In the Council of States he 
says they will secede. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Nothing is going on record. 

SHRI J. S. RAJU:t 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please sit down. Shri Moturu Hanu- 
mantha Rao. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, I am on a point of 
order. Please remove those words 
from the record. Can you allow 
those words to go on the record of 
the Council of States? 

SHRI T. A. MOHAMMED SAQHY: 
It is a Private Member's Bill. We 
are given a chance. You can use 
your turn to highlight it. 

SHRIMATI JAYANTHI NATA- 
RAJAN: That does not mean he can 
say whatever he likes. (Interrup- 

tions). Tamil Nadu is suffering be- 
cause of people like them. 

*English translation of the remark 
made in Tamil. 

f Not recorded. 

AN HON. MEMBER: Panditji has 
never said like that. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please sit down. Now let us listen 
to Mr. Hanumantha Rao. (Interrup- 

tions). Let me know the actual 
words. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir what is there to look 
into the record? Please give me a 
ruling. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I will look into it. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Is it parliamentary? Is 
such a thing allowed to go on record? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I do not think there is anything un- 
parliamentary about it. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Do you mean that he can 
be allowed to secede? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I still assure you that I will look into 
the record.    (Interruptions). 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. 
JACOB): Sir, if there is a word 
'secession', naturally, it will have 
to go out of the record. (Interrup- 

tions) . 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 

I will look into the record. (Inter- 

ruptions) . 

DR. NAGEN SAIKIA: Sir, I want 

to submit... (Interruptions). 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): 

Dr. Saikia, let me deal with her point 

of order. 



SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, it is a complete that 
Nehru Ji ever said like that. (In- 

terruptions) . 

SHRI T. A. MOHAMMED SAQHY: 
Sir, the words* is unparliamentary. 
It must be expunged. (Interrup- 

tions). The word* is unparliamen- 
tary. It should be expunged. (In- 
terruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I will see the record. As far as the 
word 'secession' is concerned, I don't 
think it is unparliamentary. If there 
is anything more, I will find out. 

SHRI VITHALBHAI M. PATEL: 
But Nehru never said it. He has put 
it in the mouth of Nehru. (Inter- 
ruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I will see the record. But if you go 
merely by the word 'secession', it is 
not unparliamentary. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, I would like to place 
my strong objection to that word be- 
ing used. (Interruptions). I come 
from that State. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Several Members express strongly. 
This is a way of expression. 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, I merely want to re- 
cord my strong objection. I come 
from the State of Tamil Nadu. I 
hang my head in shame that some- 
body from that State used that word 
in context with my State. It is 
a    shame.      I     denounce     it     and 

I strongly condemn it. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
That you can do.    (Interruptions). 

SHRI MOTURU HANUMANTHA 
RAO (Andhra Pradesh): Sir, I stand 
to support Dr. Nagen Saikia's resolu- 
tion in regard to setting up of a Com- 
mission to enquire into the urges of 

*Expunged as ordered by the Chair. 

the people of various States. Now it 
is not really necessary if the Central 
Government was to take serious les- 
sons out of our own experiences. We 
need not go to Soviet Union or Yugos- 
lavia. In India we have got enough 
experience. In fact while recognising 
the States and various nationalities in 
our country, the Founding Fathers of 
the Constitution have provided for 
States' autonomy. It is called the 
Union of States and the Central Gov- 
ernment as well as the State Govern- 
ments are called the Governments. 
So that recognition was there and 
that autonomy was also there. But 
in practice it was seen that more and 
more centralisation was practicised 
and more and more authoritarianism 
was exercised in place of autonomy. 
That is exactly why an appeal has 
come from various States and demo- 
cratic forces that there should be an 
amendment to the Constitution itself 
giving greater authority to the elected 
Governments of the States and also to 
see that all those rights which were 
alreday there are put into practice. So 
in that case, really speaking, this 
resolution is not necessary if they 
were to take seriously the past experi- 
ences. They did not take it seriously. 
On the other hand, of course, the 
Sarkaria Commission was set up. It 
exercised for five years and produced 
a document of recommendations and 
those recommendations, of course, did 
not concede the question of amending 
the Constitution. But still in practice, 
so many suggestions were made and 
they were to be implemented. This 
Government did not even respect 
those recommendations. For instance, 
article 356 is there. In fact, it should 
not have been there in the Constitu- 
tion itself. It was taken as an excep- 
tional clause in case the nation is in 
danger and an emergency of such a 
nature is there. But it is very fre- 
quently used in order to override the 
elected Governments of the States. 
The Central Government was making 
use of this article in an authoritarian 
way. That is exactly why an amend- 
ment of the Constitution was neces- 
sary.    The Sarkaria Commission did 
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not concede it, but they had sugges- 
ted other means.    Those means were 
also not implemened      in     practice. 
Recently  come   States   were  brought 
under President's rule by means     of 
applying Article 356. All these things 
are happening.    This is exactly why 
it is all the more necessary now that 
we  should   set   up  a  commission  in 
order to collect the views of various 
State Governments  as      well as the 
democratic forces.    These things are 
to be attended to immediately accord- 
ing to Dr. Nagen Saikia's Resolution 
and I fully endorse that such a com- 
mission should be there.    On  behalf 
of my party I support it, but it should 
also be brought to the notice of our 
country how things are developing in 
Punjab,   Kashmir,   Assam  and  in  so 
many other States.    As various sepa- 
ratist tendencies are developing on a 
large scale in all the States, we must 
seriously   attend  to  what to  do  and 
wtat the way out is.     These   things 
have developed   because the Central 
 athority sitting in Delhi was exercis- 
ing   their authoritarianism  and they 
were  more and     more concentrating 
power in their hands.    In regard   to 
financial resources of the States also 
they were behaving very badly.   The 
financial resources of the States were 
usurped by the Central Government 
By    means of administrative    prices 
they were just denying the share of 
the States from these resources. They 
were also denying    the authority to 
the States to     develop, and augment 
their own resources.  They have     to 
tax the resources that were there in 
regard to mines etc.    That authority 
was denied to the States.    All these 
things had   come  to stay and    they 
were the conditions under which so 
much of dissatisfaction had grown up 
among the States. 

It is a perversionist idea that 

because separatist forces are taking 

advantage of the dissatisfaction which 

has developed in various States, we 

are pleading for a strong Centre. We 

can plead     and we     should    plead 

naturally for a strong Centre,     but 
with strong State being there.    This 
coexistence was advocated by means 
of our Constitution. It is not     taken 
into cognisance at all. That is exactly 
the evil development which has been 
there, which has prompted these for- 
ces to take advantage of the situation 
and mislead the people to various se- 
paratist tendencies. So precisely what 
we require at this moment is in order 
to satisfy the people who are urging 
for their own autonomous rights we 
have to set up a commission and see 
that whatever recommendations      of 
the commission are there, they    are 
implemented.   That is exactly why an 
opportunity for setting up a commis- 
sion has arisen and I hope that   the 
Government, if at    all it is serious, 
will do so.   The constitutional amend- 
ment also is necessary.    There is no 
use of denying that.    If there is   an 
external emergency, I can understand 
that the entire country is in danger. 
Under   such   circumstances   we can 
exercise emergency powers, but mak- 
ing us of this Article 356, in     order 
to get rid of unwanted State Govern- 
ments, by the Central Govern. 
4.00 P.M. ment is not at all desirable. 
so, a   constitutional   amend- 
ment     is     necessary     and     other 
advices   are   also   to   be taken   into 
consideration.    In order to draw the 
opinion of a     large     section of our 
people,  democratic forces in various 
States, I think,  Dr. Saikia's Resolu- 
tion would be helpful.    I hope that 
my hon. friend    and     Minister, Mr. 
Jacob, will see all these experiences. 
To control all the States,  they are 
going out of our way,  out of     our 
thinking   So, if we allow them      to 
develop in the same  direction,    dis- 
integration would certainly be there. 

In order to prevent any disintegration 
coining up, in order to prevent these 
separatist forces making the use of 
the dissatisfaction of the people of 
various States, it  is urgently to be 

attended to. That is why exactly the 
Commission is necessary and with this 
opinion I support Dr. Saikia's Resolu- 
tion. 
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DR. YELAMANCHILI     SIVAJI 
(Andhra Pradesh): Mr. Vice-Chair- 
man, Sir, while supporting this Re- 
solution of Dr. Saikia, I would like to 
add that the days of partition and 
attainment of freedom were the days 
when, the Second World War conclud- 
ed and were the days of much 
influence of the Russian Revolution 
and there was a great depression. On 
the other hand, our Constitution 
makers were with the Oxford and 
Edinburgh background. It gave scope 
to think that a strong Centre was 
warranted to protect the country's 
integrity. So, in the Constitution itself 
enormous powers were bestowed on 
the Centre at the cost of the State 
Governments. Much water has flowed 
down the Ganges since then and a 
lot of political changes took place in 
the  meantime. 

Nowadays, people sitting at the 
helm of affairs cannot be compared 
with those of the earlier times. When 
the late Jawaharlal Nehru was the 
Prime Minister, Dr. B. C. Roy 
happened to be the Chief Minister of 
West Bengal. Dr. B.C. Roy himself 
challenged the introduction of corpo- 
rate tax in the court of law. But the 
relation between Jawaharlal Nehru 
and B C. Roy never became strained, 
though Dr. B. C. Roy was champion- 
ing the cause of the States. Now, 
pigmies are sitting in high places. 
Contrary to the rule of Jawaharlal 
Nehru, when Mrs. Indira Gandhi 
came to power the process of destabi- 
lising the States started. They destabi- 
lised not only the non-Congress ruled 
States but also their own Govern- 
ments. In several places the Chief 
Ministers were being appointed by 
the Centre in Delhi according to their 
fancies. Some chiefs went to State 
capitals to choose a particular person 
as the Chief Minister contrary to the 
wishes of the elected Legislators of 
their own party. Thereby the regional 
leaderships were destabilised and 
weakened. When Mr. Brahmananda 
Reddy was the Chief Minister of 
Andhra Pradesh, contrary to the 
wishes  of  the   then  Legislators,    the 

present Prime Minister was appointed 
as the Chief Minster and later it led 
to some agitation and other things. 

SHRIMATI JAYANTHI NATARA- 
JAN: Why are you saying all this? 

DR. YELAMANCHILI SIVAJI: 
This  is  all part of history. 

SHRI MENTAY        PADMANA- 
BHAM (Andhra Pradesh): This is 
all part of the history of Andhra 
Pradesh. Why are you so fussy 
about these things? 

SHRIMATI JAYANTHI NATA- 
RAJAN: How do you know? You 
are not in the party. How do you 
know what the Congress (I) Legisla- 
tors felt at that time? 

SHRI MENTAY        PADMANA- 
BHAM: Madam, you don't know the 
history of Andhra Pradesh. I will 
tell you that Shri Uma Shankar Dik- 
shit was sent over there. 

SHRIMATI JAYANTHI NATA- 
RAJAN: I would like to know from 
where you got this information. 

SHRI MENTAY PADMANA- 
BHAM: This is the information pub- 
lished in the newspapers. 

SHRIMATI JAYANTHI NATA- 
RAJAN:     Ah!   Newspaper reports! 

SHRI MENTAY PADMANA- 
BHAM: Why? These are part of the 
history. These are written in the 
history books. 

SHRIMATI JAYANTHI NATA- 
RAJAN: This is the history of Telugu 
Desam.    (Interruptions'). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Dr. Sivaji, please continue. (Inter- 

ruptions) . 

DR. YELAMANCHILI SIVAJI: 
This is the decision of the Congress 
party. (Interruptions). They are 
entering into quarrel.   What can I do? 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Now nobody will disturb you. She 
will not disturb you. 

SHRIMATI JAYANTHI NATA- 
RAJAN: This is the fact that... (In- 
terruptions) . 

SHRI MENTAY PADMANA- 
BHAM: Present Prime Minister was 
the Chief Minister of Andhra Pra- 
desh. 

SHRIMATI JAYANTHI NATA- 
RAJAN: I know that. (Interrup- 

tions) . 

SHRI MENTAY PADMANA- 
BHAM: You have forgotten all the 
history.    (Interruptions). 

SHRIMATI JAYANTHI NATA- 
RAJAN: But you are talking about. 
. . . (Interruptions). 

DR. NAGEN SAIKIA: Newspapers 
always supply material to write his- 
tory. Academic class also... (Inter- 

ruptions) . 

SHRI MENTAY PADMANA- 
BHAM; If you have different facts, 
you tell us.     (Interruptions). 

SHRIMATI JAYANTHI NATA- 
RAJAN: These facts are wrong. 
(Interruptions). 

SHRI MENTAY PADMANA- 
BHAM: This is not right. Ulti- 
mately.. . (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Let us not have cross-conversation. 
Dr. Sivaji, please continue. 

DR. YELAMANCHILI SIVAJI: 
Not only that, during the short tenure 
of Mr. P. V. Narasimha Rao as the 
Chief Minister, he got a dubious dis- 
tinction of having made maximum 
trips to Delhi. In less than a year, it 
appears, he had made nearly a hun- 
dred tripn to Delhi to get orders from 

Delhi. This is how the State Govern- 
ments are being run. Sir, that is how 
people get us into power. 

SHRIMATI JAYANTHI NATA- 
RAJAN: That is how Mr. Rama Rao 
also could sit there as Chief Minister. 
(Interruptions). 

DR. YELAMANCHILI SIVAJI: 
Sir, during 1978-83 at least, five Chief 
Ministers were changed. (Interrup- 

tions) . 

SHRI MOTURU HANUMANTHA 
RAO: Why are they so concerned 
about the centralisation and authori- 
tarian rule? We are pleading for 
States' autonomy. What is wrong 
with that? Why do you go against 
such things? 

SHRIMATI JAYANTHI NATA- 
RAJAN: He is talking about the 
Prime Minister. Otherwise I am not 
getting up. I am sitting quiet all the 
time. 

SHRI SATYA PRAKASH MALA- 
VIYA (Uttar Pradesh): You mean 
we should not talk about the Prime 
Minister?     (Interruption). 

SHRIMATI JAYANTHI NATA- 
RAJAN: He was not talking in cor- 
rect fashion.     (Interruptions). 

DR. YELMANCHILI SIVAJI: Can 
you tell me what has happened in the 
Congress Legislature Party? If you 
are aware... (Interruptions). 

SHRIMATI JAYANTHI NATA- 
RAJAN: I will tell you the correct 
facts. Nobody was imposed upon the 
legislators. They decided on their 
own.     (Interruptions). 

SHRI MENTAY PADMANA- 
BHAM: This is the greatest travesty 
of our history. All the Chief Minis- 
ters were made here in Delhi and 
they were un-made here in Delhi. 
These are the facts. That is the fact 
which everybody knows. (Interrup- 

tions).    There are    midnight    Chief 
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Ministers. During midnight Cong- 
ress High Command used to take 
decision and impose Chief Ministers 
on the States. There are midnight 
Chief  Ministers.     {Interruptions). 

SHRIMATI JAYANTHI NATA- 
RAJAN: Why are they in opposition 
in Andhra Pradesh now? (Inter- 
ruptions) 

DR. YELAMANCHILI SIVAJI;     In 
1978   Dr.  Chenna  Reddy  got  elected 
as the Chief Minister of Andhra Pra- 
desh.   He got 175 seats in the Assem- 
bly.    But soon after   Shrimati Indira 
Gandhi came to    power—up to    that 
the Government went on smoothly— 
but as soon as she came to power he 
was  asked  to    resign.    The    funniest 
part of this is that he was called   to 
Delhi and was asked to resign during 
August-September, 1980.    But   some- 
how what happened?   We don't know. 
Somebody prevailed on the then High 
Command and a telephone call went 
to the airport.    Dr.     Chenna    Reddy 
was  contacted  at Hyderabad  airport, 
from the   Prime Minister's   residence. 
He was asked to stay for a week or 
so.   Within a week Dr. Chenna Reddy 
completed the question of    reference 
and others and he went out of office. 
Later Mr. Anjaiah the then Minister 
at the Centre, was called to   Andhra 
Pradesh.    Even without being in the 
Assembly he was elected as the Chief 
Minister      and      the      leader.      Mr. 
Anjaiah's   tenure lasted for a  while. 
He did not continue for long.    After 
that Mr. B. Venkata Rao, was made 
the Chief Minister.   He was there for 
five to six months. Mr. Vijaya Bhas- 
kar Reddy, the present Law Minister 
was asked to be the Chief      Minister 
of Andhra.   He was there for another 
three months or so.    All these things 
happened in one year, that is, in 1983. 
It was only after that, Telugu Desam 
came to power.   This is how the State 
Governments are being treated.   This 
is how the Chief Ministers are being 
treated.    Another thing is   that   the 
Governors  in  some    States    act    as 
de facto PCC Presidents.    In Andhra 

Pradesh, we had a    lady    Governor 

and the PCC affairs were being man- 
aged from her office... (Interrup- 
tions) .. . 

SHRIMATI JAYANTHI NATA- 
RAJAN: Sir, there is no limit to 
what they say. They will even talk 
of   the   President... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Dr. Sivaji, let us not discuss Gover- 
nors.. . (Interruptions) ... 

SHRIMATI JAYANTHI NATA- 
RAJAN: The National Front remov- 
ed 11 Governors in one day and now 
they are taking about us... (inter- 
ruptions) ... 

DR. YELAMANCHILI SIVAJI: The 
ex-Governor of Andhra Pradesh is 
now looking after the affairs of the 
PCC women's wing at Hyderabad. 
She is settling scores with the warring 
factions. Is this the dignity of a 
Governor? Is the Governor requir- 
ed to act as an arbitrator?... (Inter- 

ruptions)' ... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Please, Dr. Sivaji, let us not discuss 
Governors... (Interruptions).. . 

DR. YELAMANCHILI SIVAJI: The 
point is that such people Should not 
be appointed as Governors... (Inter- 
ruptions) ... 

SHRIMATI JAYANTHI NATA- 
RAJAN: Mr. Satyanarayan Reddy, 
who had torn papers in the well of 
the House and had insulted me per- 
sonally, when he can be appointed as 
the Governor of UP, why cannot she 
be the Governor of Andhra Pradesh? 
. . . (Interruptions)... 

DR. NAGEN SAIKIA; Sir, I am 
on a point of order... (Interruptions). 
. .Mrs. Natarajan, referred to Mr. Sat- 
yanarayan Reddy, and she has made 
certain derogatory remarks against 
him. Since, Mr. Reddy is not in the 
House, it-is not nice of us to take his 
name here... (Interruptions)... 
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SHRIMATI JAYANTHI NATA- 
RAJAN: Dr. Sivaji can say what- 
ever he likes... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I will look into the records. If any- 
thing is to be removed, I will do it. 
.. . (Interruptions:)... 

DR. YELAMANCHILI SIVAJI- Sir, 
I did not mention anybody's name. 
I just referred to a lady Governor... 
(Interruptions) . .. 

SHRIMATI JAYANTHI NATA- 
RAJAN: I too will not mention any 
name and just refer to the Governor 
of UP.. . (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Lady or no lady, that does not make 
any difference. Please, let us not 
discuss Governors... (Interruptions). 

DR. YELAMANCHILI SIVAJI: 
That does not mean that all lady 
Governors would behave like that. I 
hope, when Mrs. Jayanthi Natarajan 
is appointed as Governor, she will 
be have in a more dignified manner... 
(Interruptions)... 

SHRI MOTURU HANUMANTHA 
RAO; She is all right as Vice- 
Chairman. .. (Interruptions)... 

DR. YELAMANCHILI SIVAJI: I 
am sure even as Governor she will 
remain   neutral.. . (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Now, please let us not discuss these 
things. You can continue with your 
speech... (Interruptions) ... 

DR. YELAMANCHILI SIVAJI: The 
office of the Governor should not be 
used as a spying agent of the Union 
Government against the State Gov- 
ernments. It is giving rise to so much 
of friction between the Union Govern- 

ment and the State Governments. The 
political scenario is fast changing in 
the country. Those days are gone 
when the same party was ruling both 
at the Centre and in the States. Now 
several non-Congress Governments are 
functioning in States like Bihar, Ma- 
dhya Pradesh, Uttar Pradesh, Tamil 
Nadu, West Bengal and several other 
States. But if the Union Government 
acts in a way which is against the 
interests of the State Government, to 
gain some political advantage, I am 
very much afraid that it might chal- 
lenge and endanger the integration 
of the country. As far as the resources 
are concerned, the resources at the 
disposal of the State Governments 
are meagre and they are not elastic. 
But resources at the disposal of the 
Union Government are enormous. Not 
only that, they have got the advantage 
of resorting to deficit financing and 
printing more currency notes in the 
Government press with frequent ex- 
tra shifts in the mint. With an enor- 
mous fund at its disposal, the Union 
Government is trying to twist the 
arms of the State Governments by 
not sanctioning them the necessary 
amonut or by not releasing the due 
share to them. This is endangering 
the unity and creating friction bet- 
ween the State Governments and the 
Central Government. The Sarkaria 
Commission had made certain re- 
commendations! and in the Inter- 
State Council also, 18 of them were 
accepted and even though they were 
accepted, a lot of presure had to be 
made to execute the same and im- 
plement them. However, it appears 
that the recommendations of the 
Sarkaria Commission are not enough 
to solve the problems between the 
Central and the State Governments. 
So, it is now high time to appoint 
another commission to study the 
problems in depth so that a favour- 
able solution could be arrived at and 
the country may not disintegrate 
giving rise to regional imbalances and 
allowing the regional forces to come 
up and take over the supreme por- 
tion. 
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SHRI HIPHEI (Mizoram): Mr. 
Vice-Chairman, I used to restrain 
myself not to speak because I am 
not a very good speaker. I thought 
it would be better for me to listen 
to the speeches of other hon. Mem- 
bers speaking on different subjects. 
But today, on this subject, I would 
like to express some of my view- 
points because this is a very impor- 
tant resolution. This has been a con- 
troversial one for the last so many 
years and it is a debatable one. If you 
ask me whether there should be 
more autonomy for my State, my 
quick reply would be 'yes'. But if a 
deeper and a sincere thought is ap- 
plied in a wider sense, I have to say, 
'no' because our country is a unique 
and a different type of country. It is 
full of diversities and differences. 
When the Constitution_framers fram- 
ed our Constitution, the Union Powers 
Committee gave its report on 
5th July, 1947 to the President of the 
Constituent Assembly, they declared 
that the soundest framework of our 
Constitution should be a federal 
structure with a strong Centre. A 
federal State but with a very strong 
Centre. They had recommended a 
very strong Centre in order to hold 
the country together, full of diversi- 
ties and differences. I have heard 
many speakers in support of the Re- 
solution saying that more autonomy 
will bring a better national integra- 
tion. This, Sir, I doubt. I would 
like to give one simple example. 
Today the Jammu and Kashmir State 
enjoys the best constitutional provi- 
sions, the highest constitutional pro- 
visions. Are the people of Jammu 
and Kashmir happy? Are they con- 
tent with the present provisions they 
are enjoying? The answer is obvious. 
So we cannot say that more autonomy 
will bring a better national integra- 
tion. Some others said to give more 
economic powers to the States. Today 
the economic powers of the States 
are too meagre. So they are agita- 
ting; there are separatist movements, 
agitationist movements, secessionist 
movements, due to want of more eco- 

nomic powers. If this is correct, we 
could have peace and tranquility 
in the Punjab State. The Punjab- 
State had been once one 
of the most envied States in 
India economically. But today it 
is the most troubled State. So we 
cannot say that more economic powers 
to the States will solve this problem. 
Let us take another example. Among 
the seven sister States of north eas- 
tern India Assam was the most ad- 
vanced and prosperous State. But to- 
day Assam is the most troubled State 
in north-eastern India. So giving 
more economic powers to the States 
will not solve our problem. What 
we need is a very strong Centre and 
a strong Centre is also considered 
necessary not only to protect the in. 
dependence of the country, to pre- 
serve, the integrity and unity of the 
country,, but also to coordinate pol 
tical action between the Union and 
the States on basic issues of national 
concern. We need a very strong Go- 
vernment at the Centre to hold the 
country together. That will be able 
to hold the country together. That 
is the need of the hour today. We 
cannot say that more power will bring 
national integration. My only fear is 
that if more power is given to the 
States, there would be more dispari- 
ties between States and States. Now 
we have seven special category States 
in India which are solely dependent 
upon the Centre. If more powers are 
given to all the States, there could 
be great disparities between the rich 
and the poor States. Another point 
is that in every State we have mino- 
rity groups, poorer sections of the 
people. If more power is given to the 
States, the minorities in those States 
have to suffer. For example, the Bal- 
wantrai Mehta Committee had re- 
commended decentralisation of po- 
wers to the Panchayat institutions 
two decades ago. But none of the 
States is willing to implement that 
recommendation. They do not like 
to give more powers to the lower 
institutions nor like to part with po- 
wers,   and they do   not  like   to   give 
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mora powers to the village-level ins- 
titutions, So, if more power is givea 
to the States, the minorities will nave 
to remain dominated by the domi- 
nant groups of those States. Where 
will they go? The State has the sole 
power. Where will they take their 
grievances? They have to take their 
grievances to the Central Govern- 
ment only which enjoys all the po- 
wers. If more power is given to the 
States we may be required to create 
more States because the demand for 
separate States will be there. So, 
India will have to be divided into 
many States like the United States 
of America. Some day you will have 
to have fifty or hundred States in 
India because the demand will be 
greater. We are not going to avoid 
that. But, Sir, I do not object to have 
ing more States in the future. But, 
as we are today, more power to the 
States is not feasible. That is my 
point. I say this because India is a 
very old nation, but a young country. 
As a nation, it is very old; but, as 
country, it is very young. We do 
not know one another fully. Last 
time I went to Southern India. They 
thought that I belonged to some eas- 
tern country like Japan, Korea or 
Thailand! None of the South Indians 
took me to be an Indian! Not only 
in Southern India did this happen, 
but also in Delhi it happened. Here, 
in Delhi, once I entered a restaurant 
in Malcha Marg. They asked me to 
produce by identity card. I thought 
that for purposes of some tax they 
were asking for it. But they thought 
that T belonged to a foreign country. 

THE VICE-CHAIRMAN (SHRI 
BKASKAR ANNAJI MASODKAR): 
Mr. Padmanabham, you must listen 
to him; you must listen to what he 
is saying. 

SHRI HIPHEI: Sir, what happened 
to me in Southern India happened to 
me here in Delhi also. Why? 
Because  India  is  very    young.    We 

have to know each other, we have 
to understand one anomers problems. 
For exampie, if our children are .se- 
parated nom cnudhood, in distant 
places, their love and affection both 
one anotner will be reduced. Today, 
we are a young country. If more 
autonomy is granted now, then inter- 
State visits will be less. So, I only 
say that the time is not yet ripe, this 
is not the correct time lor it. The 
time for it will come. Now, some 
speakers are saying that we have to 
be a really federal State like the 
bnited States of America. How can 
we copy the United States of Ame- 
rica? They are very much advanced 
They elect their President and every 
elector is responsible for the election 
Of their own President. Today, in 
India, we cannot practice this kind 
of federalism because we have to 
elect our Prime Minister indirectly 
So, we cannot copy the United States 
of America today. The time will 
come later. First, let our slum. 
dwellers be educated, let our villa- 
gers be educated. Let them read the 
newspapers. Let them watch the TV 
programmes first so that they also 
know who has to be elected. Then 
only we can copy the federalism of 
the United States of America. Today, 
the    time is not ripe for that. 

Sir, if more power is given to the 
States, the power of Parliament will 
be reduced. Today, for any problem 
in an particular State, the Central 
Government and the Home Ministry 
are blamed. Many questions have been 
asked by the hon. Members as to 
why this is done, why is this not 
done. This morning also, there was 
a question about Kesari Dal. Three 
States are not banning this Dal. And 
for this, the Agriculture Ministry is 
blamed. But this is within the pur- 
view of the States. How can we blame 
the Central Government? This is 
not within their purview. 

Sir, we have to know India first 
What is India today? What are the 
people of India today? Otherwise, by 
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giving more power to the States, we 
will never solve  our problems. 

Sir, now we have the inter-State 
Council, I would like to suggest that 
this can be activised. The recom- 
mendations of this Inter-State Coun- 
cil can be implemented. Now, this 
is being activised by the Home Min- 
istry. The other day, the Home Mm. 
ister has convened this meeting and 
they had discussed important matters. 
So, this will solve some of the prob- 
lems. Even the Mover of the Reso- 
lution has. stated that there are many 
omissions and commissions regarding 
the implementation of the Constitu- 
tional provisions. That only shows 
that the present Constitution is yet to 
be implemented properly. If that is 
the only point, then the Inter-State 
Council can look after that. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR  ANNAJI MASODKAR): 
Please conclude now. 

SHRI HIPHEI: So, my only sug- 
gestion is that more power will be 
required for the States some day, but 
not  today.   Thank   you.   Sir. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJ1 MASODKAR): 
The subsject is very important as 
well as serious. The Minister is there. 
He wants to intervene. Let us listen 
to him. Thereafter, we will continue. 
Otherwise, his word will not be avail- 
able to us. 

SHRI M. M. JACOB: Mr. Viee- 
Chairman, Sir, I was in a way pro- 
voked to stand up now and intervene 
in the course of the debate because 
with great interest I listened to some 
of the speeches of our distinguished 
Members who made some suggestions. 
Mr. Hiphei was even demanding that 
there should be 100 States in India, 
and he was also quoting the United 
States of America that ther* are 60 
States and so, why have 100 States 
hare. 

SHRI MOTURU HANUMANTHA 
RAO: So that if can be reduced to 
districts. 

SHRI M. M. JACOB: That shows 
the importance of the subject and 
the concern of all of us to see that 
maximum development takes place 
ali over the country. I am not blam- 
ing him for suggesting 100 States... 

SHRI MENTAY PADMANABHAM' 

No, it is a smaller States concept. 

SHRI M. M. JACOB: We had a 
history of several hundred States in 
this country. We had a history of 
several kings and we had a history 
of continuous conquests across our 
borders. Anyone who conqurred In- 
dia, used to remain in India, and he 
goes out not at the time when we 
send him out, but when somebody 
else comes, and then the first 
querer goes out. And then the third 
.conquerer comes. I am not unleash- 
ing the Indian history now because 
all of us know what happened during 
those days in India. It was so be- 
cause we were divided, because we 
were smaller, because we never unit- 
ed. Naturally we had to face all 
these problems in this country. It 
was, perhaps, the freedom movement 
that gave a thought to the people of 
India for the first time that we have 
to rise and come up to make India 
together, otherwise again we will 
be subjected and subjugated and coa. 
querred by other forces in the world. 
So, our forefathers came to a correct 
conclusion that we should have a 
country which should be unparalleled 
in the world with a vast network of 
political and democratic institutions. 
And I am proud when I stand before 
you to say that our Constitution— 
you are a Constitutional lawyer and 
you know— is supposed to be one 
of the best in the world. It is neither 
rigid, nor arrogant, nor unwritten. It 
is a written Constitution flexible 
Constitution. Our great leader 
Pandit Jawaharlal Nehru gave a cor- 
reat  direction  to the country.   Here 
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is  a Constitution which   is  dynamic, 
not a static Constitution.      And      if 
you   want  to  change  anything     any 
time  according  to the aspirations  of 
the  people,  you     bring     about  that 
change.  We  are  fortunate   in  having 
a Constitution like this which we have 
amended several times already,    and 
we can amend it further as and when 
we feel or  the    people feel that    an 
amendment  is   required.     So  I     am 
proud   to be an Indian. In the United 
States,   to   which   my      friend     re- 
ferred, you find people from various 
nationalises     living there,    Italians, 
German, Asians, Japanese, Indian and 
starting from Englishmen.  Even Kh- 
nedy was a man from Ireland.       So 
people from various countries flocked 
in Ameria and  they thought  them 
selves as a nation. But you     cannot 
compare India with the United States. 
India is tragically a nation,      though 
somebody tried to      make   ourselves 
think that it is a two nation country, 
which We    discarded.    Unfortunately 
we  could not stand the test  of that 
particular moment of history This is 
a nation.   The   best    example    Prof 
Saikia  knows  because  he  is  also   a 
reader; he has a very good library of 
his own    and he    knows    the back- 
ground of India.    The historians who 
came from      China, and who    came 
from foreign countries, visited Bengal 
or Kashmir or  South and whenever 
they did so, they only wrote of it as 
Indian,  not,  Kashmiri  or  Bengali   or 
Keralite or Tamilian.    That is    what 
Fahian wrote;      that    is what Huen 
Tsang wrote.    All the records avail- 
able before us show that we are a one 
country, one      nation and we    have 
maintained      OUT      nationality as    a 
nation. This is a major challenge now 
for which we have made experiments 
at various times.    During the time of 
Shrimati      Indira      Gandhi,    various 
States    came   forward   with various 
suggestions.    In the case  of Punjab, 
the Akalis wanted a little more auto- 
nomy.   People from my friend's, Mr. 
Saikia's,   State   also  said  that  more 
powers should be given to the States. 
THE     VICE-CHAIRMAN      (SHRI 
BHASKAR ANNAJI    MASODKAR) 

Would the ladies listen to the Minis- 
ter? Let them not talk among them- 
selves.    Kindly listen to the Minister. 

SHRI M. M. JACOB: Other States 
also said that it is necessary. There- 
fore, in 1983, Mrs. Indira Gandhi 
decided to appoint a Commission. 
The Sarkaria Commission was 
appointed. 

THE      VICE-CHAIRMAN      (SHRI 
BHASKAR    ANNAJI MASODKAR): 
I would request the ladies to listen. 

SHRI MOTURU HANUMANTHA 
RAO: They have not heard you. 

SHRI M. M. JACOB: Even though 
my friend, Mr Hanumantha Rao, may 
not agree with me, I will cite one 
example. Mr. Dyakov, the famous 
Communist ideologue, as they say, 
who wrote a book on India, said that 
India was a land of different nation- 
alities and that the moment the 
British went out of India, India would 
break away into different nations. 
But, Sir, India has survived as a 
nation. And it will continue to survive 
as a nation for hundreds of years. I 
have no duobt about it. But some 
indologist who wrote about India. ■ . 

SHRI MOTURU HANUMANTHA 
RAO: As far as I know, no Soviet 
indologist had engaged himself in 
such writings, or, advocated such 
things. The point is, they were 
always for a united India. Even 
Stalin adovcated a united India. 

SHRI M.      M.  JACOB:      You can 
correct me if I am wrong.    I am not 
going to be arrogant in my argument. 
But I want to point out that it was 
a written document of Satlin in 1923, 
wherein he had said that India was a 
land of different nationalities.   And he 
wrote that after the British went out, 
India      would      break into    pieces. 
Dyakov, the theoretician, took the clue 
from Stalin and wrote the book on 
India, wherein he said that India was 
a land of different nationalities  and 
that the moment the British went out, 
India would  break  away into  diffe- 
rent notices. 
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SHRI MOTURU HANUMANTHA 
RAO: Recognition of different natio- 
nalities in India is different from 
dividing India. Different nationalities 
are there in India, as there are diffe- 
rent nationalities in the Soviet Union. 
Many nationalities are there in India. 
We must respect their feelings, but 
India should remain as one nation. 
That was the idea. 

SHRI M. M. JACOB: I am not 
entering into any arugments now 
because there is no time. Mr. Nagen 
Saikia has to give his reply. But the 
point I am making here is, even 
those countries, whose theoreticians 
wrote about India, sitting in those 
countries, are falling apart into diffe- 
rent nations. But India, even today, 
remains as one nation. We have 
survived as one nation. This is 
because India has got a psyche. This 
is because India has a culture. It is 
not the religion. It is not the langu- 
age. It is not the region. It is not 
these things which constitute India. 
It is the emotional attachment of a 
nation. You may call it Hindu philo- 
sophy. You may call it Indian 
psyche. You may call it any way. But 
the fact remains that Indians feel that 
they are one wherever they are. When 
we go out, we do not say that we are 
Kashmiris, we are Punjabis, we are 
Keralites; we say that we are Indians. 
This gives us a feeling of oneness. We 
want to see how best we can fulfil the 
aspirations of the people from the 
different States. According to you, 
they are nationalities. But I do not 
accept that term. They are not 
nationalities. We are a nation of 
people with linguistic differences, or, 
other differences, but we are one 
nation. 

DR.  NAGEN SAIKIA: The      term 
'different nationalities' can be used. 

SHRI MENTAY PADMANABHAM: 
It is all because we are not properly 
understanding the meaning of this 
word. When you say 'nationalities', 
it does not mean 'a separate nation', 
like India, Pakistan, or, some other 
nation. 

SHRI M. M. JACOB: It has got 
further connotation. Anyway, I am 
not going to enter into that argument 
now. (Interruptions). I am prepared 
to argue it out with you at any place 
outside the House. I am prepared to 
listen to your arguments. But I will 
not accept anything unless I am con- 
vinced. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
The Minister is only trying to 
emphasise the unity of the country. 

SHRI M. M. JACOB: I do not 
accept the theory of nationalities. I 
do not accept the' two-nation' theory. 

SHRI MENTAY PADMANABHAM: 
We are trying to see how best the 
federal structure can be worked. 
There is no dichotomy in this. 

SHRI M. M. JACOB: That is the 
point I am driving at. 

SHRI MOTURU HANUMANTHA 
RAO: Will the hon. Minister yield for 
a moment? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
He has already yielded. 

SHRI MOTURU HANUMANTHA 
RAO: When we say 'India is a land of 
different nationalities', it does not 
mean that India does not remain as a 
nation. India continues to be a 
nation, but recognising the fact that 
various languages, cultures and geo- 
graphical integrity had been there, 
even the national movement recog- 
nised linguistic States. 

AN HON. MEMBER: Nobody denies 
that.  

SHRI MOTURU HANUMANTHA 
RAO: But our hon. Minister is deny- 
ing, that is the trouble. The British 
Government did not care for this and 
it suffered. It wanted to divide and 
create quarrels on the basis of langu- 
age and it failed. But that was not 
the method adopted by the Constitu- 
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tion.    The  Constitution has  taken  an 
altogether different method. 

SHRI M. M. JACOB: I think we 
can debate this subject later on. It is 
a very good subject. I wanted to give 
a further thought to this. 

So, in spite of differences of langu- 
age, religion, culture, we wanted to 
fulfil the aspirations of people from 
different regions, from different 
States. Keeping this in mind we 
arrived at certain modalities. One 
was, as you know, the setting up of a 
Planning Commission. This was one 
of the mechanisms by which you can 
fulfil the aspirations of the people of 
the neglected regions. You can see a 
chapter on regional imbalances in the 
Second Five Year Plan. Special 
attention will have to be given to 
those regions which are found to be 
neglected      regions.    Whether we 
succeeded or not but there is a full 
chapter on regional imbalances and 
then it was found that the States are 
not getting enough financial devolu- 
tion. A statutory body, not in the 
Constitution but otherwise  was crea- 
ted to examine how best you can give 
more money to the States. The 
Finance Commission came into being 
and it started this exercise. Even 
last year when Mr. Salve was the 
bead of the Finance Commision, he 
gave more funds to the States as 
compared to the previous years. I 
still feel that there were opportunities 
of malting further devolution in the 
course of time. I am not denying the 
fact that we have to strengthen the 
States. I support that. The main 
support of India is the strength of 
the States and the people of various 
States. So, I accept this theory. In 
this context, Dr. Nagen Saikia has 
sugested appointment of a new Com- 
mision to go into the whole question 
of the devolution. there I would like 
to draw his attention to the appoint- 
ment of the Sarkaria Commission 
which was constituted in 1983, about 
which I was talking earlier when I 
went back to the Soviet indologist. 
This Sarkaria Commission gave its 
report in 1987. How did they give 
the report?    They contacted all    the 

States, came to various capitals of the 
States, met the party representatives. 
I appeared before the Sarkaria Com- 
mission in 1984 on behalf of the 
Indian National Congress. I was one 
of the two-three representatives who 
apeared before the Commission and 
said that these are the requirements. 
I argued for the State. So, they con- 
sulted various political parties, con- 
sulted various States and then gave 
their report in 1987. This report is 
before the House. This House dis- 
cussed it in 1988 and Lok Sabha dis- 
cussed it in 1989. We found that 
something had to be done about it. 
That was a general feeling. The 
recommendations made by the 
Sarkaria Commission arc important. 
They deal with the legislative aspect, 
administrative set-up, financial 
powers including the regional imba- 
lance. All these are very important 
aspects. This House, in its wisdom, 
felt that some follow-up action was 
necessary. The Government accepted 
and set up an Inter-State Council. 
That     Inter state     Council, after 
deliberations in various meetings, 
decided that this aspect will have to 
be gone into deeper and deeper and so, 
let us have a sub-committee of the 
Inter-State Council. So a sub-com- 
mittee was constituted. That sub- 
committee is, even now, having that 
exercise. It met about a month ago 
and it is again going to meet very 
shortly. This Council has represen- 
tatives of various States and "State'' 
means in different political parties. In 
India today, almost all the major 
political parties are running one State 
or the other. Some political parties 
might not have come to power in a 
State so far. but that doesn't bar 
them; they are also taken into 
account. So, a good representative 
group sits at it and analyses one issue 
after another. So, I am only trying 
to trace the developments and our 
anxiety to see that India remains as 
one and how we can correct the 
imbalances which are existing in 
various parts of the country, whether 
it is north-east, south, west or centre. 
For this purpose, I am of the opinion 
that the Inter-State Council and    the 



351   Resolution re. setting        [ 13   DEC.   1991 ]      grant more autonomy   352 
up of a Commission to to States 

[Shri M. M. Jacob] 

sub-committee would come back to us 
with their recommendations. Till 
then, Prof. Saikia should not ask this 
House to have another Commission 
now but let us wait for the report of 
that Commission. It has had a long- 
time experiment, from 1983 onwards. 
We have spent almost eight years at 
various stages. Now if we go in for a 
new Commission, we will have to 
wait for another 10 years for the 
report and various stages of the 
report. 

SHRI MOTURU HANUMANTHA 
RAO: May I ask one question? 

SHRI M. M. JACOB: Yes. 

SHRI MOTURU HANUMANTHA 
RAO: In spite of all the recommenda- 
tions being there, you never respected 
them in regard to the appointment of 
Governors and in regard to dismissal 
of State Governments. So you are 
going your own way. 

SHRI M. M. JACOB: This Govern- 
ment was looking at it and, probably, 
we were very, very—I must say— 
honest and upright before you. We 
never dismissed the Governors the 
moment we came to power. We never 
did it. 

SHRI MISA R. GANESAN: We are 
not on any party Governments as 
such here. We are on the Central 
Government. That's all. (Interrup- 
tions). 

SHRI M. M. JACOB: He said 
"Governors." 

SHRI MOTURU HANUMANTHA 
RAO: I said "Governors."... (Inter- 

ruptions) ... 

SHRI M. M. JACOB: When Mr. 
P. V. Narasimha Rao assumed office, 
we did not go hunting after the Gov- 
ernors. We wanted some basic, 
important, things to be delivered to 
the people here. Price rise was there; 
that was one major challenge. Our 
financial structure was in jeopardy; 
that had to be corrected. Our econo- 
mic  difficulties     were  there;   people 

like our Finance Minister here, Mr. 
Rameshwar Thakur, wanted to see 
how best our financial management 
could be improved. Our concerns are 
positive and not negative. We are 
not hunting after Governors at the 
moment.    So, I am only saying this. 

The point before us is, our nation 
is really a very important nation, and 
it is important only because of willing 
cooperation and participation of the 
people of this great country of ours. 
So let us not destroy this nation. We 
have got several challenges to face 
now. Many countries are not happy 
with our rise: when other countries 
are breaking into pieces, why not 
India break up too? Many people 
abroad dream of a day when they 
could see India shattered, because 
other countries are breaking up. But 
we don't want to see that happen 
here. No Indian would like that to 
happen here. So the only answer is, 
correct our mistakes, as Dr. Saikia 
has said. I agree to it—correcting 
our mistakes by revision, by periodi- 
cal reviews, by constant discussions 
and dialogues. Let us make any 
Constitutional change when we find 
it necessary. 

Mr. Saikia also mentioned about 
neglect of Assam and all that. Rajiv 
Gandhi, our late Prime Minister, was 
gracious enough even to remove our 
duly elected Chief Minister and the 
Government of the Congress Party 
and go in for an election and make 
your Governmet come to power. Then 
the Assam Accord was signed. You 
said, the Foreigners Act must be 
amended; it was amended. You said, 
the IMDT Act must be amended; it 
was amended. You said, an economic 
package must be given; that package 
was given. What else did we not do? 
We did everything posible for a 
Government—honestly we did it. If 
there was anything that was not 
possible, again Mr. Narasimha Rao 
called a special meeting when Mr. 
Saikia came here with the Assam 
officers and the political leadership to 
see to    the rest      of      the      things. 
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SHRI M. M. JACOB: He said, "If 
there is anything to be implemented 
in Assam, let us implement it right 
now". So, he hastened it up. He had 
the strength to do so. So, Sir, I have 
only one request to make to Dr. 
Saikia now. 

SHRI BHADRESWAR BURA- 
GOHAIN (Assam): Till today no 
action has been taken to implement 
on the accord by the Union Govern- 
ment. Nothing has been done on the 
economic front. You are always 
sermonising us.    (Interruptions) 

SHRIMATI BIJOYA CHAKRA- 
VARTY (Assam): Sir, a point of 
order. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
What is your point of order? Mr. 
Hon. Minister, there is a point of 
order. 

SHRI M. M. JACOB: A point of 
order? You want me to answer 
about the entire Assam Accord. I 
am prepared to answer it, but not 
now. 

SHRIMATI BIJOYA CHAKRA- 
VARTY: Only half a minute, Sir. The 
Resolution of Dr. Saikia is not regard- 
ing Assam. It is about the Centre- 
State relations and grant of more 
autonomy to the Staes. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
There is no point of order. 

SHRI M. M. JACOB: For almost 
15 minutes Dr. Saikia was mention- 
ing various points about neglect of 
Assam. I was trying to refer to those 
points exclusively for Dr. Saikia 
because I have a great amount of 
respect for him. He is a very learned 
person. So, I thought that I should 
not leave him out. 

Sir, with this, at this stage, I con- 
clude with a request to Dr. Saikia to 
consider withdrawal of his Resolution 
because we are taking care of those 
points which he mentioned here. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
I think, looking to the time and the 
list of speakers, unless I hear Mr. 
Saikia. this Resolution will lapse. So, 
Dr. Saikia. what is your view? You 
can put it within four minutes. 

DR. NAGEN SAIKIA: Okay. Thank 
you. 

Mr. Vice-Chairman, Sir, I am 
thankful to the Members who have 
participated in the debate on the 
Resolution that I moved on 29-11-91 
in the House. Those who are not in 
favour of giving more autonomy to 
the States, opposed the Resolution, 
and those who are in favour of it, 
supported it. Therefore, there is a 
vertical division. Those who have 
opposed, I think, have failed to read 
the writings on the wall on the pre- 
sent day. Moreover, they have failed 
very badly to gauge the hopes and 
aspirations, the feelings of negligence 
and deprivation of the people almost 
in every State. They tried to see the 
whole Resolution with a presumption 
that if more autonomy would be 
given to the States, the nation would 
be disintegrated and that it would be 
deterimental the whole nation. More- 
over, they have tried to advocate 
strongly for a strong Centre. They 
have a wrong notion that it would 
weaken the Centre, and that there 
may be even a foreign threat to the 
nation. 

Mr. S. S. Ahluwalia tried to 
equate giving powers to the Pancha- 
yati raj institutions with autonomy 
of the States. His basic stand is on a 
quite wrong footing because the 
powers proposed to be given to the 
Panchayati raj institutions during the 
time of the hon. Prime Minister, late 
Rajiv Gandhi, were meant for a strong 
Centre because the Centre, through 
that proposal, desired to have direct 
contact with the Panchayats over the 
head of the States. It was a step to 
curtail even the minimum autonomy 
enjoyed by the States. At this stage 
of civilisation, the people cannot be 
fooled in this way. 
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I should not go into the points 
made by Ahluwalia Saheb in detail 
because there is no time for that now. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR); 
You make up your mind on what you 
want to do. 

DR. NAGEN SAIKIA: In my 

speech, Sir, at the time of introduc- 

tion. .. 

SHRI MENTAY PADMANA- 
BHAM: Are you going to press for 
the Resolution, or are you withdraw- 
ing it? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
No, he is not withdrawing. Only 
one minute is  there. 

DR. NAGEN SAIKIA: Two minutes 
are there. I will finish quickly. 

SHRI MENTAY PADMANA- 
BHAM: There can be no more dis- 
cussion on this Resolution now. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
You go ahead. 

DR. NAGEN SAIKIA: Hon. Mem- 
bers, Dr. Ratnakar Pandey and 
others, also spoke. Dr. Ratnakar 
Pandey, of course, supported the 
Resolution with some reservation. 
Some Congress Members also suppor- 
ted it partially. All the Members of 
the Opposition have supported the 
Resolution wholeheartedly, and I am 
very much thankful to them. 

Gandhiji said, "India is one in 
many and many in one." I always 
feel that renognising of these many 
in one and giving their dues, proper 
dues, and power to these many, will 
keep India one and united. When I 
moved this Resolution, in my speech 
I said, "To remove a sense of. feelings 
of secessionism or feelings of parti, 
sanship, we shall have to give more 
autonomy to the States. Otherwise, 
those feelings will grow up. It will 
disintegrate the country. It will be 
deterimental to   the  whole nation". 

So, as an Indian, as a true Indian. I 
feel that it is high time that we think 
of the matter and take some steps to 
give more autonomy to the States. 

As there is no time and the hon. 
Minister has stated that he would 
consider my views in future, once 
more I want to emphasise that the 
recommendations made by the Sar- 
karia Commission are not quite ade- 
quate to meet the demands of the 
present time. As the Minister has 
said that he would go into its details 
and would consider my Resolution, 
with this hope that the Government 
would come with a Bill to remove 
the inadequacies that have been 
found in the Sarkaria Commission's 
Report, I withdraw the Resolution. 

5.00 P.M. 

The Resolution was, by leave, with- 

drawn. 

CLARIFICATIONS ON THE STATE- 

MENT MADE BY RE: ALLEGED 

RAPE OF HARIJAN WOMAN BY 

POLICE IN LAKHIMPUR KHERI. 

UTTAR PRADESH. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Shri Satya Prakash Malaviya. Not 
here. 

DR. NARREDDY THULASI 
REDDY (Andhra Pradesh): In the 
Statement there are five main events. 
The incident took place on 22nd Octo- 
ber. On the same day a criminal case 
was registered at Police Station Kot- 
wali, Lakhimpur against Shri Badlu, 
the father of the girl, 18 other named 
persons and 3-4 unknown persons. 
On 11th November, a case was regis- 
tered against Constable Taj Moham- 
mad, Constable Krishna Pal Singh, 
Mustafa and eight other persons on 
the report of Shrimati Dhura. On 
15th November Mustafa was arrested 
and on 18th November other two 
constables were arrested. These are 
the main five events in the Statement. 
My doubts are as follows. On 22nd 
October at what time Constable 
Krishna Pal Singh and Mustafa had 
dinner at Village Taparpurwa. Time 
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